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O R D E R 

30.04.2019   - After some arguments, learned counsel appearing on behalf of the 

Appellant sought permission to withdraw the appeal with liberty to Appellant(s) to 

raise all the objections / contentions in the meeting of the ‘Extra Ordinary 

General Meeting’ (EOGM)  which is slated for 30th April, 2019, (i.e. today) and if 

any decision is taken in the EOGM contrary to the suggestions of the Appellant to 

challenge the same before the Tribunal.  In view of the prayer made, we allow/ 
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permit the Appellant to withdraw the appeal with liberty to raise all contentions at 

appropriate stage, if any adverse decision is taken in the EOGM. 

 The appeal stands disposed of with the aforesaid observations.  

 

[Justice S.J. Mukhopadhaya] 

Chairperson 
 

 

 
[Justice A.I.S. Cheema]  

Member (Judicial) 
 

 

[Kanthi Narahari] 
Member (Technical) 
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